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DIRECTORATE GENERAL OF FOREIGN TRADE

DES‐V!(F00D&M:SC)

Minutes ofthe meeting No.18/16 of NC― V: held on 18.02.2016

Meeting No. 18/16 for the licensing year 2015-16 held on 18.02.2016 to consider cases under Duty

Exemption schemes(Chapter-4)of Foreign Trade Policy 2015-20 pertaining to Food&Mics.Products under the

Chairmanship of sho S.K.Samal.Jt.DGFT.Fo‖ owing members were presentin the meeting.

S.No. Name of the Officer Designation Department

1. Sh. J.P. Maurya Dv.|.A. MFPl

2. Sho S.K.Pandev A.D MSME(Food)

Officers in attendance
3. Sh.Yoginder Singh DDG DGFT
4. Sh. Ratan Lal Meena FTDO DGFT

Agenda for individual cases was taken up for discussion. Decision taken in each case is enumerated below.
Ad-hoc norms fixed in this meeting are valid for a period of 2 years reckoned from the date of ratification as per para

4.12(vi) of Hand book of procedure (vol-l) 2015-20 updated as on 01.04.2015.
xxxx
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肥 評
価 60762T師百

|

1丁he Committee noted the comments of DIPP furnished vide their Note no.7/66/2015-TSW/200 dt.31.07.2015.|

!t appears to the Commtttee that the exportitem Dimensional Dress Granite Blocks and Rough Granke blocks arel

ltwo differentitems as the import requirement recommended by DIPP forthese items are different. Accordingly′ |

日

高 面 而 AGROINDIA ttFFT「

HQ File:01/85/50/118/AM13 IRLA File:10/24/040/042/AM13   Lic.No/Date:1010050986   1Deferred

l                            123.08.2012              1

IThe Committee noted that the firm has furnished a clarification vide theirletter dated 23.12.2015&18.01.2016.

IThe cOmmittee decided to forward the firm′ s letter dt.23.12.2015&18.01.2016 for A/1FPl examination. MFPI

lrnay be requested to furnish the comments in the light of sald letter ofthe firm. The case may be placed before

740

INC in next meeung:
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Party Name:SRS UNISttRAW
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l:Fぎ1〕fI:il〕k、
S alS° decided not to a‖ ow Orange flavour as the same does not appear/refleCt in the description

Export ltem Qtv. lmport ltem Qty

Collagen Sip Pink Lemonade Flavor

drinking Straw with filter.
1.00Kg

(Tota1 290 Straw).

1. Collagen FCP-G 0.02Kg

2. Lemon Flavor 0.004Kg

3.F‖ ter 580.00Nos.

4. Packing Material As per policy governing
packing material

RA may take consequential action as per policy/procedure.

iDCMSME-436 dt. 15.02.2016. On the basis of MSME's comments, the committee decided to fix ad-hoc input

norms as under:-
Export ltem Qty lmport ltem Qty

Processed and Calcined Clays (Supergloss) made of
Spray Dried Chine Clay.

1.00Kg Spray Dried China Clay 1.16Kg

RA may take consequential action as per policy/procedure.
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石rnents furnished by MSA
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se No.:16/14/85-ALC3/2015

BT/1L/05/343/2011-PID dt.12.02.2016. On

input output norms as under:―

s commen

Export ltem Qty lmport ltem Qty

Agar Agar Powder Grade Food

Bacteriological Microbiological Pharma

1.00MT Agar Agar Powder commercial
Grade

1.1016MT

may take consequential action as per policy'/procedure.

「再蔦覇恵百五:
IParty Name:丁 IRUPATI

A/1iCROTECH PVT.LTD.′ 翻『
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HQ File
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furnished by of C&PC Vide their U.0. No. 14010/42/2011-CH.‖
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丁he Committee noted the comments fur

dated ll.02.2016.  On the basis of C&PC′ s

as iinder:―

ished by Deptt. of U&PL vlqe rnelr u'L.l' l\u' t+vLvt+ztLwLL-\

comments, the committee decided to fix ad-hoc input output norms

Export ltem Qty lmport ltem Qty

l.02Kgffi rconium silicate Powder (opacifier

for ceramic tiles)

1.00Kg Zircon Sand

nA may take consequential action as per policy/procedure'

Name:MARINE CHEMICALS′ No/Date:18/85-

:01/85/050/00141/AM16/

Name:CHOICE ttRADING No/Date:18/85-

、T10N PVT.LTD

F‖ e:10/24/040/089/AM13

The Committee noted the comments furnished by MFPl vide their O.M.No.88/DGF丁 /201l dt.18.02.2016 on

the issue of quantity of White Wine vinegar. HoWever′ it was decided tO get the central excise certificate verifiedou● υ :Ч uu:=し =L7V・  ・・ …●`― ‐‐…●― ~~‐ -9-―         ′

the appropriate authority. The case is deferred till the certificate is Verified by the Central Excise Authority.



arty Name:GADRE MARINE

HQ File:01/85/50/139/AM13
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iMSME(Food) to expedite the comments. The case is deferred for 17.03.2015.

Party Name:GELTEC PR!VATE

LIM i丁 ED

Meet No/Date:18/85-

LC3/2015

18.02.2016

RLA File

:03/94/040/00317/AM16/ 町
~

IHQF‖ e:01/85/050/00139/AM16/

|

Lic.No/Date:0310798393

24.08.2015

The Committee noted the comments of MFPI furnished vide their O.M. No. 32/DGFT/2072 dt.29.01.2016. On
:he basis of MFPI's comments, the Committee decided to fix the ad-hoc input output norms as under:-

Export ltem Qty lmport ltem Qty

Soft Gelatin Capsules each containing 300mg Cod Liver Oil
(with net content of Cod Liver Oil 9000.00Ke)

3′ 00′ 00′ 000Nos. Cod L市er O‖ 9180.00Kg

Soft Gelatin Capsules each containing 570mg Cod Liver Oil
(with net content of Cod Liver Oil 2850.00KC)

50′ 00′ 000Nos. Code L市 er O‖ 2907.00Kg

RA may take consequential action as per policy/procedure.

10

arty NameJNttEL:ZON ENERGY

LttD.

The Committee noted that certain information has been called for from the firm by Diety. This office has also

sked the firm to furnish the requisite information vide this office e-mail dated 20.11.2Ot5, reply awaited. The

mittee decided to remind the firm to expedite the reply. The case is deferred for 17.03.2016.
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Case No.:24/13/85-ALC3/2015

HQ File

:01/85/050/00120/AM16/ 1跡f糀。/0。。11/AM16/      1:::Il14:l:i:2610012728
F而
而

『
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11
The Commktee noted the comments Of DIPP furnished vide their Note No.7/363/2015-TSW dt.20.11.2015.0

:he basis Of DIPP′ s comrnents′ the Committee decided to fix the ad― hocinput output nOrms as under:―

Export ltem Qty lmport ltem Qty
Dimensional Dressed
Granite Blocks

2000.00Cubic

Meter
Expansive Mortar 25.00Kg per Cubic Meter of export product

Dri‖ Rod 2.5o/o of FOB value of export product

RA may take consequential action as per policy/procedure.

HQ File

101/85/050/00088/AM 14/

‐丁he Commたtee noted that MFPl has called for certain information from the nrm vide the:「 letter No.4(22)/2013-
IDGFtt dt.03.12.2015. 丁his office has also reminded the firm vide this office e― mail dated 08.01.2016′  reply
.awaited. The case is deferred for 17.03.2016.
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「
丁he Commktee noted the comments furnished by MFPl vide their O.Mo No.4{6ソ 2013 dated 18.02.2016 and on

the basis of MFPI′ s comments′  the committee decided to fix ad― hoc input output norms as under after

adiuStment of value of recoverable wastage i.e.Cocoa Powder as furnished by the irm′ certified by the

Chartered Accountant.

Export ltem Qty lmport ltem Qty

Cocoa Butter Prime Presses 1.00Kg Cocoa Paste (Mass/Liquor) 1.68Kg

may take consequential action as per policy/procedure.
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e:01/85/50/103/AM14 File:03/95/40/396/AM14

Name:SYMEGA SAVOURY No/Date:18/85-750

No.:4/14/85-ALC3/2013

Meet No/Date:18/85-



752

IRLAFile:03/95/40/823/AM13                                   edill

14 The~Committee noted the comments furnLhed by MFP!宙 de their O.M.No.416ソ 2013 dated 18.02.2016 and onil ! t\vr, _v-.

the basis of MFPI's comments, the committee decided to fix ad-hoc input output norms as under after
adjustment of value of recoverable wastage i.e. Cocoa Powder as furnished by the firm, certified by the
Chartered Accountant.

Export ltem Qty lmport ltem Qty

Cocoa Butter Prime Presses 1.00Kg Cocoa Paste (Mass/Liquor) 1.68Kg

RA take ialaction as ocedure.consequential per policy/pr|1器器

HQ File:01/85/50/002/AM14
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fS iffre Committee noted the nt fu ished by MFPI vide thei 0.M No 4{6)/2013 dated 18.02.2016 and onl
〕out outout norms as under afterl

e uommrttee noteo tne comments Turnls

e basis of MFPI's comments, the comt
justment of value of recoverable wasti

rartered Accountant.

mittee decided to fix ad-hoc input output norms as under after

age i.e. Cocoa Powder as furnished by the firm, certified by the

Export ltem Qty lmport ltem Qty

Cocoa Butter 1.00Kg Cocoa Beans-Dried & Fermanted 1.85Kg

RA may take consequential action as per policy/procedure.

|~iCaSeNo.:6/26サ
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It was noted that it was decided to call for (i) Lycopene content in import and export quantity in MT/Kgs of
'Tomato 

Paste and (ii) The other ingredients in export product and net content of Chinese Tomato Paste in export

t6 rproduct. The said information were called for from the firm. The firm vide their e-mail dated 14'10.2015,,

:enclosed information which was forwarded to MFPI vide this office e-mail dated 15.10.2015. On this, MFPI

furnished the revised comments vide their letter No. A3|DGFT12012 dt. 06.11.2015 without showing Lycopene

content in import/export item. The case was again considered by NC in its meeting No. 13 dt. 19.11.2015 and I

committee decided that MFPI should provide their comments showing the Lycopene content of Tomato Paste in

both import and export item.

No/Date:18/85-

revised comments showing lycopene content of tomato paste in import/export item is awaited. 4ヽFPl may

reminded for revised comments . The case is deferred for 17.03.2016. f .)k .
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飛≡こ石扇FttitteenotedthattheconfirmationaboutsurrenderofthesubiectadVanceauthorisation ca‖ ed forvidel

committeedecidedthatMFPlshouldprovidetheircommentsshowing theLycopenecontentofTomatopastein
both import and export item.

Thus, revised comments showing lycopene content of tomato paste in import/export item is awaited. MFpl may
be reminded for revised comments . The case is deferred for 17.03.201G.

office e-mail dated 03.11..2015 followed by e-mail reminder dt. 19.01.2016 is awaited. The Committee
ded to remind RA.
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Name:TASTE L FINE F00D Meet No/Date:18/85-

IHQF‖

e:01/85/50/133/AM13 F‖e:03/95/040/255/AM13

was noted that it was decided to call for (i) Lycopene content in import ana expori qr*tity i" n4i7rgs of
'mato Paste and (ii) The other ingredients in export product and net content of Chinese Tomato paste in export
The said information were ca‖ ed for from the firm. The firm vide their e― mail dated 14.10.2015′
information which was forwarded to MFPl vide this office e― mail dated 15.10.2015, On this′  MFPl
the revised comments vide their letter No.43/DGFT/2012 dt.06.11.2015wた hout showing LycOpene



Lic. No/Date:05103943 18

21 The Committee noted the comments of MFPI furnished vide their O.M. No. 4(tS)/2O1,s dt.17.02.201,6. On the
basis of MFPI's comments, the Committee decided to fix the ad-hoc input output norms as under:-

Export ltem Qty lmport ltem Qty
Spirulina Powder Bulk Density: 0.5-
0.8gm/cc

9000.00Kg Sprulina Algae Dry Powder Bulk
Density : 0.4-0.5 gm/cc.

4500.00Kg

RA may take consequential action as per policy/procedure.

arty Name:PRAGATI GLASS
′ATE LIMITED

~~iCaSeNo.:3/18/::::LC3/2015    
‐

師
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~~

|

|

財

The Committee noted that NC has approved a similar case of this firm in its M.No. 16 dt. 21.01.2016 vide case
. 736(in Adv. Auth. No. 0310776251 dt. 28.03.2074lr. The Committee decided to approve the case on repeat

RA may take action accordingly.
|
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File

:03/94/040/00716/AM 16/

Committee noted that the comments are awaited from DIPP. The Committee decided to remind DIPP to
the comments. The case is deferred for 17.03.2016.
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arty Name:TIRUPATI Meet No/Date:18/85-

15111111: 
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No.:2/18/85-ALC3/2015 ALC3/2015

HQ File

The Committee noted the Deptt. of C&PC has furnished the comments vide their U.O. No. 14010/42/zOIt-CH.t
Jated 11.02.2016 in another case of this firm for same export/import item(Case No. 6of of this minutes)
\ccordingly, the committee decided to fix the ad-hoc input output norms as under:-

Export ltem Qty lmport ltem Qty
Zircon Powder/M icronised Zirconiu m silicate Powder (Opacifier
for ceramic tiles)

1.00Kg Zircon Sand 1.02Kg

may take consequential action as per policy/procedure.

町
あ
1    

而
剛

||ll::|::||li:||||:|::ll:|:|||:!|||::il:|||||li:lli:|:|:|:||

6/AM16/

se No.:6/18/85-ALC3/2015

The Committee noted that the comments are awaited from MFPI.

the comments. The case is deferred for 17.03.201,6.
」

「

|

HQ File

:01/85/050/00170/AM16/

~町 ~

arty Name:GELTEC PRIVAttE

No.:5/18/85-ALC3/2015

The Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFPI to
te the comments. The case is deferred for 17.03.2016.

PVT.LTD.′

7.12.2015

Name:GELTEC PRIVAttE

No/Date:18/85-

765

No.:4/18/85-ALC3/2015

Name:GELTEC PRIVATE

The Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFPI to
the comments. The case is deferred for 17.03.2016. r \
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766           1Party Name:JINDAL DRUGS
~聞

型:面
8/85-

IApproved

1

was noted that ad-hoc input output norms have already been fixed for the same item of export for this firm
in the value of recoverable
RA may take consequential

NC Meeting No. 09 dt. 03.09.2015. These norms were fixed after factoring

29
i.e Cocoa Powder in this case, as provided by the applicant. Accordingly,

deciding the case as aforesaid, the Committee noted that as many as 37 Advance Authorisations of the
for the same items of import and export have already been ratified on the recommendation of MFpl vide
0.M. No. 4(4)/2015 and 4(4)/2015 dated 03.09.2015 and 07.07.2015 in the meetings of NC datedl

)3.09.2015, 08.10.2015 and 19.11.2015 . ln all, the applicant has been issued 45 such Advance Authorisations 
I

ncluding 08 Advance Authorisations being ratified in this meeting which are for the same product and almost
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It was noted that ad-hoc input output norms have already been fixed for the same item of export for this firm
vide NC Meeting No. 09 dt. 03.09.2015. These norms were fixed after factoring in the value of recoverable
iwastage i.e Cocoa Powder in this case, as provided by the applicant. Accordingly, RA may take consequential ,,iwastage i.e Cocoa Powder in this case, as provided by the applicant. Accordingly, RA may take consequential ,,

,action.

.Wfrite deciding the case as aforesaid, the Committee noted that as many as 37 Advance Authorisations of the
lfirm for the same items of import and export have already been ratified on the recommendation of MFPI vide lt
;their O.M. No. 4(4ll2}l5 and a@l/2O15 dated 03.09.2015 and 07.07.2015 in the meetings of NC dated r,

i03.O9-2015, 08.10.2015 and 19.11.2015 . ln all, the applicant has been issued 45 such Advance Authorisationsil
iincluding 08 Advance Authorisations being ratified in this meeting which are for the same product and almost . I

iof same value. ln view of this, RA may closely monitor these Advance Authorisations. . i

―
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Ю3■0800478

same value. ln view of this, RA may closely monitor these Advance Authorisations.



No.:12/18/85-ALC3/2015
Party NameJINDAL DRUGS

PRIVATE LIMITED
Meet No/Date:18/85-

While deciding the case as aforesaid, the Committee noted that as many as 37 Advance Authorisations of thefirm for the same items of import and export have already been ratified on the recommendation of MFpl videtheir o.M. No. a(a)/201.5 and 4(4)12075 dated 03.09.20L5 and 07.o7.2015 in the meetings of NC dated03'09'2015, 08'10'2015 and 19.11.2015 . ln all, the applicant has been issued 45 such Advance Authorisations
including 08 Advance Authorisations being ratified in this meeting which are for the same product and almost
ofsame value.in view ofthis′ RA may c10sely mOnitOrthese Advance Authorisations.

Party Name:JtNDAL DRUGS
PRIVAttE LIMITED
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18.02.2016

ICaseNo.:20/18/85-ALC3/2015

:03/94/040/00783/AM16/

1駆5050/00177/AM16/      1:」)∫‰40/Oo663/AM16/
was noted that ad-hoc input output norms have already been fixed for the same item of export for this firmje NC Meeting No' 09 dt. 03.09.2015. These norms were fixed after factoring in the value of recoverable
i.e CocOa Powder in this case′ as provided by the app‖ ca nt.Accordingly′  RA may take consequential

was noted that ad-hoc input output norms have alreadv been fir.d f";ih;;;; it; ;i"-p; f"i-tr,i, rir-je NC Meeting No' 09 dt. 03'09'2015. These norms were fixed after factoring in the value of recoverable
i.e CocOa Powder in this case′ as provided by the app‖ cant.Accordingly′  RA may take consequential
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was noted that ad-hoc input output norms have already been fixed for the same item of export for this firm;
in the value of recoverable
RA may take consequential

,

NC Meeting No. 09 dt. 03.09.2015. These norms were fixed after factoring
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